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Police Service (Pay) Rules, 
1954.

(5) Notification No. S.R.O. 855, 
dated the 23rd March, 1957, 
making certain amendments 
to the All India Services (Pro
vident Fund) Rules, 1955.

(6) Notification No. S.R.O. 856, 
dated the 23rd March, 1957, 
making ccrtain amendment to 
the All India Services (Con
duct) Rules, 1954.

(7) Notification No. S.R.O. 11511, 
dated the 13th April, 1957, 
making certain amendment to 
Schedule 1II-C to the Indian 
Police (Pay) Rules, 1954.

(8) Notification No. S.R.O. 1370, 
dated the 4th May, 3957, mak
ing certain amendment to the 
Indian Administrative Service 
(Recruitment) Rules, 1954.

(9) Notification No. S.R.O. 137), 
dated 4th May, 1957, making 
certain amendment lo the 
Indian Police Service (Re
cruitment) Rules, 1954.

(10) Notification No. S.R O. 1372, 
dated the 4th May, 1 ST?, mak
ing certain amendments to 
the All India Services (Con
duct) Rules, 1954.

(Placed in Library See No. S-46/57).

A m e n d m e n t s  t o  C e n t r a l  E x c i s e s  
R u l e s  1954.

The Minister of Finance (Shri T. T. 
Krishnamachari): I beg to lay on the 
Table, under section 38 of the Central 
Excises and Salt Act, 1944, a copy of 
each of the following Notifications 
making certain further amendments to 
the Central Excise Rules, 1944:—

(1) Notification No. S.R.O. 1040-A, 
dated the 8th A p r i l ,  1957.

(2) Notification No. S.R.O. 1040-B, 
dated the 6th April, 1957.

(Placed in Library. See No. S-47/57).

m essag e  f r o m  the  president

*\lr. Speaker: I have received the
following message from the Presi-
det̂ t:—

“ I have received with great 
Satisfaction the expression of 
thanks by the Members of th& 
l^ok Sabha for the Address I deli- 
vered to both the Houses of Par
liament assembled together on the 
J3th May, 1957.”

STATEMENT RE. FINANCE (NO. 2) 
BILL

’̂ he Minister of Finance (Shri T. T. 
KrishnamacharJ): In the Finance (No.

Kill, 1957, introduced by me on the 
1011̂  May, 1957, certain increases were 
P''°po',ed on the Customs duty on 
nPv.'spt int and Customs and Excise 
dut«.>.» 011 Kerosene. According to the 
declaration made under the provi- 
si°r,s of the Provisional Collection'* of 
Taxcs Act, 1931, these rlutios came 
wtc, f01ce with immediate effect.

the case of the Customs duty on 
n<>"sprint as contained in the Fin- 
anct? Bill which has the effect of 
raisjng the duty this was an error. In 

final compilation of the Customs 
duties and their incorporation in the 
1“ *n*mce Bill, the error seems to have 
ansen from the fact of my having 
s,ated expressly that Customs duty 
on Newsprint should not be raised but 
tlle emphasis seems to have been lost.
I hqyg rectified this error by a noti
fication issued under Section 23 of the 
Sea Customs Act on the 18th May, 
195>.

r̂i the case of the Excise duty on 
K‘--c ene, as the House will be aware, 
the duty was raised from 18.75 nP 
Per Imperial Gallon to 20 nP per 
Imperial Gallon. The effect o t  
this fractional increase should not 

gone towards increase in the 
r^ fi l  selling price of kerosene as this 
a“ ditional duty adds about one-ftfth 
°* % nP or thereabouts to a bottle 
01 kerosene oil. However; the prices 
seern to have been raised and what




